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4. Since the Petition has been filed under the provisions of Section 252

of the Companies Act, 20t3, therefore, the Respondent as Registrar

of Companies, State of Maharashtra, is directed to file a Reply and

related facts on or before L0.04.20L7. A copy in advance to the

other side. Thereafter, if any Rejoinder is required, the same can be

filed by the Petitioner on or before 20.04.20L7. A copy in advance to

the other side.

5. The matter is now listed for hearing on 2nd May, 2OL7. Date is

duly communicated to both the sides.

Dated: t4.03.20t7 Shri M.K. Shrawat
Member (Judicial)
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